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22, ORBER DATED 18-04-2902.
" ‘?he applicant herein,claims that

he was engaged 33 a substitute Teken Perter
petwsen 1972-1992 as per the details furnished
by him under Annexure-4 te the 8,A, ®a the
strength of the said claim, the Applicant
sppreached the Respendents during 1994‘ for
engagement/temperary status/regularisatien.
Mo heed having Been paid te his grievance, as
claimed in this ®.A., he has filed the present
Original Applicatien.

in the ceunter filad by the Ressendent:
Railways, the claim ef the Applicant that he was
ensaged as a Substitute Teken Perter has“beon
denied,

applicant has placed ne materials
in this case te substaatiate his stand.Nens
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appaars fer the Applicant. Upen hearing
Mr .Rath, learned Mditienal Standing ‘
Ceunsel appearing fer the Respendents/Rai lways,
and upen perusal ef the pleadings, this
original Asplicatien is diszesed ef with a
directien te the Respendents te cause an
encuiry )w eiving epsertunity te the

Asplicant te susstantiate his clain)and te
givol'\:eoessary relief.as due and admissible, 2
in the event the asplicant supstantiates his
claim, While causing an enquiry, the Respendents
may cnt._gust the matter of enquiry te @
nsponéible e fficer and give persenal hearing
te the Appligant. )

With the ewservatiens and directions
mada aweve, this original Applicatien is
dispesed of. Mo coOSts.

Send cepies ef this erder te the
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Memperc (Judicial)
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